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ifany, within a period ofthirty days from the date ofreceipt ofsuch notice to the

Tribunal with copy ofsuch representations shall simultaneously be served upon the

First Applicant Company, failing which, it shall be presumed that the authorities

have no representations to make on the proposals.

30.The Second Applicant Company is directed lo serve notices along with copl of

scheme upon:- (i) concerned Income Tax Authority with in whose jurisdiction the

First Applicant Company's assessments are made, (ii) the Central Govemment

through the office ofRegional Director, Westem region, Mumbai, (iii) Registrar of

Companies, Mumbai, with a direction that they may submit their representations,

ifany, within a period of thirty days from the date ofreceipt ofsuch notice to the

Tribunal with copy ofsuch representations shall simultaneously be served upon the

Second Applicant Company, failing which, it shall be presumed that the authorities

have no representations to make on the proposals.

31. The Ftst and Second Applicant Company are also directed to serve notice along

with copy of scheme upon Official Liquidator. lws. G.D Bangard & Co. Chartered

Accountants are appointed to assist the Official Liquidator to scrutinize books of

accounts ofthe Fint and Second Applicant Company for the last 5 years. The FiISt

and Second Applicant Company collectively to pay fees of Rs. 2,00,000 /- .

32.The Third Applicant Company is directed to serve notices along with copy of
scheme uponi (i) concemed Income Tax Authority with in whose jurisdiction the

First Applicant Company's assessments are made, (ii) the Centml Govemment

though the office ofRegional DLector, Westem region, Mumbai, (iii) Registrar ol
Companies, Pune, with a direction that they may submit their representations, if
any, within a period of thirty days ftom the date ofreceipt ofsuch notice to the

Tribunal with copy ofsuch representations shall simultaneously be served upon the

Second Applicant Company, lailing which, it shall be presumed that the authorities

havc no representations to make on the proposals.

33. The First, Second and Third Applicant Company to file affidayit of service in the
Registry proving dispatch of notices to the shareholders, creditors, publicatiorr of
notices in newspapers and to the regulatory authorities and do report to this
Tribunal that the directions regarding the issue ofnotices have been duly complied
with. 

ha Malhotra, Member (Judtctal)
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